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I N THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
. L. X33
0.A.1719/97. Dt, ef Decision i 24212-97,
1. M.Apparae
2. S.Lakxshman Rae
3. A,Raju .« Applicants,

Vs

1. The Divl,. Persennal Officer,
SE Rly, Waltair, Visakhapatnam,
2. The Divl,Mech,Engineer,
SE Rly, Dept,,mf Waltair,
Wisakhpatnam,

3. The Divl, Railway Manager,
SR Rly, Waltair,

4. D. Bavaii

5. A.N.Dera .+ Respendents,

Ceunsel fer the applicants ¢ Mr.K.Bhaskara Rae

Ceunsel fer the respendents 3 Mr.N,R,Devaraj, Sr,0GSC.

CORAM: =

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B,S.JAI PARAMESHWAR 3 MEMBER (JUDL.)
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ORDER

ORAL ORDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

Heard Mr.K.Bhaskara Rae, learned ceunsel fer the
applicants and Mr.N.R;Devaraj, learned ceunsel fer the respendents,
2. There are three applicants in this OA. The applicants
submit that they were werking as adhec Train Examiners in the scale
of pay eof Rs,1320-2040/- right frem 1991 enwards. Inspite eof that
they were net premeted regularly te thelp.st pf TXR. 1In the selecti-
held in July, 1996 the applibants were net seiected. It is further
stated that R-4 and R-5 theugh net selected were centinued in
the pest ef TXR whe were junjers te them.

3, The applicants filed OA.948/97 on the file ef this Bench
challenging the same reversien erder dated 30-09-96. That OA was
dispesed of by erder dated 28-07-97 directing the respendents te
dispose of the representatien dated 16-3-97 in accerdance with law
within a peried of 3 menths frem that date, That representatien
was dispesed eof by the respendents by the tmperprvd ¢rder Ne.WPV/
131/147/TXRs Qated 24-10-97 (Annexure~VIII) stating the reasens
why they could net be premeted regularly te the pest ef Txn'agg;h
resulted in their reversien te the lewer grade,

4, This OA is filed fer a declaratien that the reversion
erder Ne, Sr.DPO/MAT'S q.’o.n..np\r/ni/nv/'rxns dt. 30-09-96 ef the
respendents 4s illegal, arbitrary and punitive in nature and fer a
censequential prayer te set aside the same and te abserb ther
applicants as # adhec TXRs, It is alse stated that the erder

Ne .WPV/131/147/TXR's
/dated 24-10-97 passed by R-1 in dispesing the applicatien gsted
1§-3-97 pursuant te the direction_given by in CA.948/97 is net a

speaking erder en all the ceunts raised by the applicants.
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S. First ef all the aprlicents in this OA hage net
challenged the ordgr dated 24-10-927 whiqh'givesvthe reasens
for the revers_ion. Se far as that is net challenged and it is
on fileithe applicgnts cannet expect any relief frem this Bench,
In the prayer it is enly stated that the erder dated 24-10-97 is
net a‘speakinglordqr. if 1tiis net a speeking erder the applicants
ceuld have prayed fer setting aside that order-ﬁé;h”this Bench,
But thé-applicants have net asked fer any such relief, The
applicants enly asked fer setting aside the impugned erder dated
30-09-96_by which they were reverted, A2Any empleyse can be premeted
cn}y if he is qualified in the selectien as per Recruitment Rule.
It is a fact that the applicants had net qualified in the selectien
held fer the pest of TXR in July, 1996, When they have net
qualified';q the selectien they have ne right fer reqular premetien
te the pest ef TSR even theugh ;hey were werking en adhec basis
earlier. Adhec premetien given earlier te them istgo?éircumstances
that prevailed and te maintain the gervices. Hence such adhec
pPremetien will net give the applicants any right fer regular
premetien  if they ﬁge net sa;isf&g?:;ﬁe Recruitment Rule fer a
regular premetien te the pest ef TXR by passing the selectien.
Hence the applicants have net made eut any case fer setting aside
ghe erder of reversien dated 30-09-96.
é. It is stated by the applicants that R=4 and 5 were aléq
net in the empanelled list and they are juniers te them, Inspite
of ‘ﬁf? being the juniers and not‘empanelled fodthe pest ef TXR

. ~ on ad bhoc tmsa _ :

they are being centinued as TXRA?nd hence the applicants shouldtJLd.
be centinued. It is net necessary fer us te go inte this aspect.
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. ‘}he-applicants themselves may requést the respendents te centinue

them en adhec basis as their junicrs are centinued en adhec basis
as TXR,

7.. In view of what 1s stated abeve, we find ne merits in

‘this OA, Hence the OA is @ismissed at the admissien stage isself,

No:cogta. ; )
(B7S; JAI PARAMESHWAR) (R, RANGARAJAN) |
/ ﬁﬁEMBER(JUDL ) MEMBER(ADMN )

’LU
Dategd The 24th _Dec. 1997, 6{\C2“p_~’/’/:i/

Tbictated In the OpenCQurtT :
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0A1730/97
Copy tot-
1% The Divisional Psrsonnel Officer, South Eastern Railuay, Waltair,
Visakhapatnamy!

2% The Divisignal Machn s gnginesr, South Eastern Railway, Depts of
Waltair, Visakhapatnams , '

3% The Divisional Railway Manager, South Eastgrn,ﬂailuay, Ualtairﬁ
4% One copy to Mry KsBhaskara Rao, Advocate, tAT?; Hyd'd

5@ Cne copy to Mr%;ﬂy @Dava:aj,_Sp¥CGSC§, CAT, Hyd%

63 Ona copy to DJRA(A), CATY, Hydy

7+ One duplicat33
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IN THL CENTKAL ADWTNISTRATIVL TRIBUNAL
HYLERABAL BLNCh AT HYDERABAD

THE HON'BLE MR,J'G:Smi[-e& 2. Euﬂgef‘—%jtw
VLCE-GHATRMAN MCQ)

aND! !

THE HON'SLE MK, Mﬁdﬁmﬂmﬁm
/3. 6 Vol Aot Jaa

o TTTRE

] DATED:’LU\- \)..490—_]_\
' @RDhR;‘J‘-UDGMLNT :
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M o/ i Err

f : | | -'O.A-Nou \?kﬂln(q}_

/_ ‘ T.4h.NG, Cw.p J
-' . '{ V

.J . Adnitted ang Interlm df;ectlons
f ‘ lssued,

N '
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Alloweg //fl

|
Lﬁspo&éé/of With direction

i
Dismissed.

. ) ' ' . ﬁ-n-m—-u-.-——-—ia
RN |
O - ' ' . Dismissedias withdrawn .
t \\; A ' : :
- , Dismissed Ror Default .

‘Ordered/Reje ted.

' o ‘ - No order as O Costs,
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